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The substantive motion was unanimously adopted by the House.

The House adjourned at 4.54 p.m. (0 meel again at 8.30 am. on Friday
November 4, 2016,

V. K. BABU PRAKASH,
Sccretary.
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The Assembly met at 8.30 a.m. with Mr. Speakcr in the Chair.

Question

Two questions in the list of guestions posted for the day were

answered oratly.

Calling Attention

(I

(2)

Shri K. Dasan called the attention of the Minister for Food and
Civil Supplics 1o the necessity for inclusion of all fishing
communities in the priority list being prepared on the basis of

National Food Security Act. The Minister made a statement thereto,

Shri V. P, Sajeendran called the attention of the Chief Minister to
the necessity for intervention by the State Government against the
reported move of the Ceniral Government to privatise the Central
Public Undertaking Hindustan Newsprint Limited. The Chief

Minister made a statement thereto.

The House was temporarily adjourned to rectify the tcchnical fault in

power supply.

The House re-assembled with Mr. Speaker in Chair at 10.24 am.

53201 7).



2

Matters raised in the House under Rufe 304 :
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The matters raised by Members under Rule 304 is listed below:
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The Ministers concerned made statements thereto.

Papers laid on the Table :

The following paper was laid on the Table:
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Presentation of Reports :

The follwing Reports were presented:

L The Periodical

31 March 2016.

Report of Subject Committee-1ll as on

The Report of the Subject Committee-III on the action taken on the

recommendation contained in the Fifth Report on the Scrutiny of
Demands for Grants for the Financial Year 2015-16.
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3. The Report of the Subject Committee-VI on the action taken on the
recommendations contained in the Fifth Report on the Scrutiny of
Demands (or Grants for the Financial Year 2015-16.

4. The Report of the Subject Committee -X on the action taken on the
recommendations contained in the Fifth Report on the Scrutiny of
Demands for Grants for the Financial Year 2015-16.

5. The Fourth Report of the Committee on Private Members' Bills and
Resolutions.

Amendments to Rules

Shri Hibi Eden moved amendmenis 1, 3, 5 6, 8 10 and 1l and Shri M.
Ummer moved Amendments 2, 4 and 9 to the Kerala Unorganised Workers'
Sccial  Security Schemc 2015  issued  in G.O(P) No.24/2006/
Labour dated 2-2-2016 (5.R.0.No.134/2016). The Minister for Labour and Excise
replied to the points raised during the discussion. The following amendments 3, 4
and 6 moved were accepted.

ol 2 (om)@1@3 "21-00 @Il Aoy "6-20 aIMuls,” Apam” ceama]
P Al

alamuila 2 (oa)oiad "8 apam aneaomlar amne 9" AN @G0 C DK,

amle 11 (2)-a8 "wawoiges 7-oe  asmuie @pmwamslosan” afona”
“alavalges 8-% aumile mmuwomileamaor AT G2BND B 2K,

Amendment 9 was put to voie and declared lost. Amendments L2810
and 11 were withdrawn with the leave of the House.

Legislative business ;

1. Shri A. K. Balan, Minister for Welfare of Scheduled Castes, Scheduled
Tribes, Backward Classcs, Law, Cullure and Parliamentary Affairs introduced The
Kearla Advocates' Welfare Fund (Amendment) Bilt, 2016 and moved that the Bill
be referred to Subject Commitiee. Shri A. N. Shamseer as authorised by Shri C.
Krishnan moved an amendment for eliciting public opinion and Shri M, Vincent
moved another amendment for referring the bill (0 a Select Committee. After




discussion and reply by the Minister the amendmenls moved were withdrwan
by the leave of the House. The bill was then referred to Subject
Committee -XIV Home Affairs.

2. Shri A. K. Balan, Minister for Welfare of Scheduled Castes, Scheduled
Tribes, Backward Classes, Law, Culure and Parliamentary Aflairs introduced The
Kerata Court Fees and Suits Valuation {Amendment) Bill, 2016 and moved that
the Bill be referred v Subject Commitice. Shri K. K. Ramachandran Nair, as
authorised by Shri K. Kunhiraman moved an amendment o circulate the bill for
cliciting public opinion and Shri Anil Akkara moved another amendment for
referring the bill to a Select Committee. After discussion and reply by the
Minister the amendments moved were withdrawn by the Leave of the House. The
bill was then referred 1o Subject Committee-XIVHome Affairs.

3. Prof. C. Ravcendranath, Minister for Education, as authorised by
Dr. T. M. Thomas Isaac, Minister for Finance and Coir, introduced the Kerala
Approptiation {No. 3) Bili, 2016. '

The following Members took part in the discussion:
Shri K. Kunhiraman
Shri P. B. Abdul Razak
Smt. E. 8. Bijimol
Shri P. C. George
Shri C. F. Thomas

After the reply, Prof. C. Raveendranath, Minister for Education as
authorised by DR. T. M. Thomas Isaac, Minister for Finance and Coir, moved that
the Kerala Appropriation (No. 3) Bill, 2016 be taken up for consideration and
the bill was passed without any amendments.

Motion Under Rule 130

Shri T. A. Ahammed Kabeer moved the follwoing motion under Rule 130
and spoke.

"aoand  AN@EWReS o lPdso, @Gl eMmRUleges  @RWldya,
@RGHRaIETLEENS @RI, o BlanledIgPem SO myRdaMdnrpasa,
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The following Members took part in the discussion:
Shri A. Pradecpkumar
Shri V. T.Balram

Shri E, K. Vijayan

Dr. N. Jayaraj

Shri K. D. Prasenan

Shri C. K. Nanu

Shr P. C. George

Shri Anoop Jacob

Shri Porushan Kadalundy
Shr K. V. Abdul Khader
Shri N. Samsudheen

Shri M. Swaraj

Shri Roji M. John

Shri G. Sudhakaran, Minister for Public Works and Registration repiied to
the points raised in the discussion and then he moved the {ollowing substantive
motion under Rule 275.
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